CATRAL «alMMINISIRATIVE TRIBUNAL, Ja3~LPUR BRICH, J.BaLEUR

Original Application No. 2724 of 2004

Jabalpur, this the 26th day of March, 2004

Hon'ble shri M.p. singh, Vice chairman
Hon'ble shri Madan Mohan, Judicial Member

1.

M.L. GOlanp S/o. Shri Kriparam

Golan, Aged about 54 years,

Sr. Section Engineer (P. way), Western
Central Railway, Bhopal pivision,
Bhopal .

Lokesh Verma, S/o. Late 5.C. Verma,
Aged about 40 years, Sr. Section
Engineer, works, Western Central
Railway, Bhopal bpivision, Bhopal.

U.K. Naik, S/Oo late R.P. Naik,
Aged about 47 years, Sr. Section
Engineer, Works, Western Central
Railway, Bhopal Division,
Bhopal .

Ajay Kumar Shrivastava, S/o. late

S.C. Shrivastava, Aged about 40 years,
Sr. Section Engineer, Works, Western
Central Railway, Bhopal Division,
Bhopal.

B.L. Jaiswal, S/o. M.P. Jaiswal, Aged
about 56 years, Sr. Section Engineer
(P. wayY, western Central Railway,
Bhopal pivision, Bhopal.

B.S. Khare, S/o. late B.L. Khare,
aged about 56 years, Sr. Section
Engineer (P.way), western Central
Railway, Bhopal Division, Bhopal

R.P. Sahu, S/o. late B.p. Sahu,

Aged about 57 years, Sr. Section
Engineer (P.way), Western Central
Railway, Bhopal Division, Bhopal.

K.A. Qureshi, s/o. shri sageer

Ahmad, Aged about 46 years, Sr.

Section Engineer, Works, Western
Central Railway, Bhopal Division,
Bhopal. eos

(By Advocate - shri s. paul)

Ver sus

Union of India, Ministry of
Railway, Through General Manager,
Central Railway, Mumbai CST, Mumbai.

Chief Engineer, Central Railway,
Mumbai CST, Mumbai,

Chief rersonnel Ofticer, Central
Rallway, Mumbai csT, Mumbai. oo
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Agglicants

Respondents
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O RDER (oral)

By M.P. Ssingh, vice Chairman -

By filing this original Appiication the applicants
have claimed the following main reiiefs :

w(ii) command the respondents to forthwith take

action to de-reserve 6 SC & ST posts of AEN to be

filled up by General Category candidates as per

relevant circulars and policy in force:;

(iii) for completing the aforesald exercise, a

time limit which is ceemed fit by this Hon'bie
Tribunal may kindly be tixed %

2. The briet tacts;f the case are that the applicants 8
in number are working in the grade of Rs. 7450-11500/~ in
the Civii Engineering Department of Rallways. All the
appiicants are eligibie to be considered for promotion to
the post of Assistant Engineer. According to the applicante
there were 34 vacancles of Assistant Engineer ftor which a
selection was required to be made. gut of 34 posts, 22

i
general vacancies are filled in and 6_scheauled caste and

Vogh 4 L

6 scheduled tribe are lying vacant. Tne applicants nave

4 dated 6.8.2003
made a representatioq[to the respondents that the posts
reserved for scheduled caste and scheduied tribe should be
de-reserved and should be tilled up by general category
candidates. The atoresald representation of the applicants
is still pending consideration with the respondents.,
Aggrieved by this the applicants have approached this

Tribunal claiming theaforesaid reidiefs.
3. Heard the learned counsel for the applicants.

4. In the circumstances, we deem it appropriate to

airect the respondents to decide the atoresaid representa-

tion of the applicants by passing a speaking, detailed and

reasoned order within » period of two months trom the date
We do so accordingly.

of receipt of copy of this ordeff Tne applicants are

directed to send a copy of this order as well as a copy of

N



to the respondents
this originaus Application[ﬁithin a8 period of 15 days from

the date of receipt of copy of this order.

5. Accordingly, the uriginai application is disposed of

at the admission stage itself.

Q’V\,M L
(Madan an) (.P. Singh)
Judicial Member Vice Chairman
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